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csA 737 / 2017

Central Govemment OEough the office of Regional Drector, Westem regior! Mumbai (iii)

Registra! of Companies with a direction that they may submit their representations, if
ary, within a pedod of thirty days ftom the date of receipt of such notice to the Tribunal

with copy of such representations shall simultaneously L'e served upon the Demerged

Company and the Resu-tting Company, failing which, it shall be presumed that the

autho ties have no representations to make on the proposals.

I 8. Simultaneous with the Demerged Company and Resulting Companv giving the necessary

notice as per clause 17 above, the Demerged and the Resulting Company will also publish

the notice of the final hearing of the petition in two newspapers viz. ,The Free press

Journal' in English language and the translation thereof in ,Navshakti,, in Marathi

Language, both having circulation in Mumbai.

19. The Counsel for the Demerged Company subrdts that there are no secured Geditors in
the Demerged Company, thetefore the question of sending notices to the secured creditors

does not arise. The Counsel for the Demerged Company fulther submits that since the

Scheme is an armngemmt between the Demerged Company and their respective

shareholde$ only a meeting of the Equity Shareholders is proposed to be held in
accordance with the provisions of Section 230(1)(b) of the Companies Act 2013. The

Demerged Company also has no unsecured creditols and therefore the question of
sending notices to the unsecured creditors does not arise either.

20. The Counsel for the Resulting Company submits that there are no secured creditors in the

Resulting Company, therefore the question of sending notices to the secured creditors

does not arise. The Counsel for the Resulting Company further submits that since the

Scheme is an arangement between the Resulting Company and their respecdve

shareholders only a meeting of the Equity Shareholders is proposer.l to be held in
accordance with the provisions of Section 230(1)@) of the Companies Act 2013. The

Resulting Company also has no unsecured creditors and therefore the question of sending

notices to the unsecured creditors does not adse either.

2 l. The Demerged Company and the Resulting Company to file affidavit of service in the

Registry proving dispatch of notices to the shareholders, Creditors if any and regulatory

authorities as stated in the clauses hereinabove and report to this Tribunal that the

dtections regarding the issue of notices have been duly complied with.

BHASKARA PANTULA MOHAN
MEMBER OUDUCIAL)

M. K. SHRAWAT
MEMBER (JUDICIAL)
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